
IN THE HIGH COURT OF JUD 

II 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD PENCH 
AT HYDEiW3IID 
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A• 	 DAY THE 	 DAY OF &.L-
THOUSAND NINE HtINDRED AND EIGHTY. SEVEN• 	t 

• 	 PRESENT : - 	 . . 
THE HON'BIJE MR. B. N.JAYA SIMHA: VICE-CHAIRMAN 

AND 
THE HON'BLE MR.D.SURYARAO: MEMBER. 
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00, ..RESPONDENTS. 

Application under Section 19 of, the Administrative 

Tribunals Act, 1985, praying that, in the circumStancs stated 

therein the Tribanal will be pleased to  
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O.A. PEGO. NO. 881 of 1987 

S 

COUNSEL FOR APPLICANT 	MØs M.V.K. NOORTHY 
K.HARI PRASAD 

COUNSEL FOR RESPONDENTS: MR. N.H. OEVARA, Stg.Counsel 
for Rlys. 

ORDERS OF THE TRIBUNAL aATED 1-5-1987. 	• 

cea Cct* -w 4pU 	ovJ N cSt.oj 	j*I 

The applicant has not exhausted the alter1  

nate remedies available to her under the Rule 17 of 

the Railway Servants (Discipline and App1al) Rules, 

against the Order dated 3-4-1967 revising her seniority 

and the consequential order of a reversion dated 

23-4-1987. This Tribunal cannot admit an application 

from an applicant who has not exhausted all the 

n alternate remedies available under the Service 

Rules concerned, under Section 20 of the Adminis- 

trative Tribunals Act, 1985. 
k 

As the applicant has not exhausted the 

remedies available to her under the Railway Servants 

(Discipline and Appeal)Rules7  t*i-s—r4tnnt-F--tennct 

gntgrta_jn 	 application is 

a.c.ccx-d-i-n-fly dismissed as premature. 

(a. N.b * 1 
	

(D.SURYA RAG) 

Vice-Chairman 	 fiember(Judl.) 
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